I N THE SUPREME COURT OF I NDI A

ClVIL APPELLATE JURI SDI CTI ON

ClVIL APPEAL NO 3992 OF 2002

MAYA RAKSHI T & ORS. ... APPELLANT(S)
VERSUS
NALI N SARKAR STREET U. P. SCHOOL & ORS. ... RESPONDENT( S)
ORDER

We have heard | earned counsel for the parties.
In this appeal, notices were sent to all the respondents.

Despite service, except respondent nos.3 and 7, no other respondents
have appeared. Learned advocate on record appearing for respondent
nos.3 and 7 submts that he has clear instructions not to prosecute
this appeal. Consequently, the appeal filed by the appellant is
al | owned and the inpugned judgnent is set aside.

In the facts and circunstances of the case, parties are

entitled to bear their own cost.
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